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(b) after item 3 the following item shall be inserted, 

namely : - 

"3A. Substances (othcr than food) intended to affect Such standards as may 
the structure or any function of the human be prescribed". 
body or intended to be used for the 
destruction of vermins or insects which 
cause disease in human beings or animals. 
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THE DENTISTS (AMENDMENT) ACT, 1955 
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CI 

ACT NO. I2 OF 1955 - 
[15th April, 19551 

I 

An Act further to amcnd the Dcntists Act, 1948. , 

BE it enacted by Parliament in ths: Sixth Yeas of the Republic of 
India as follows : - 

1. This Act may be called the Dentists (Amendment) Act, 1955. Short title. 

2. In section 1 of the Dentists Act, 1948 (hereinafter referred to h e n d m e n t ,  
as the principal Act), in sub-section (2), for the words and letter "Part ~ a 6 c ~ ~ m ~ ;  . 

B States", the words "the State of Jammu and Kashmir" shall be 1948. 
substituted. 

3, In section 2 of the principal Act,- Amendment 
of section 2, 

(i) in clause (f), after the words, figures and brackets "the I6 

Indian Medical Council Act, 1933 (XXVII of 1933) ,", the words 1948. 

"or specified in any other law for the time being in force in any 
State," shall be inserted; 

(ii) for clause (m), the following clause shall be substitut- 
ed, namely:- 

' (m) references to "State" and "States" shall be construed 
as excluding any reference to the State of Jammu and 
Kashmir or to the territories for the time being comprised 
within the said State.'. 

4. In section 3 of the principal Act,- Am~:ndrnenh 
of section 3, 

(i) for ,clauses (c), (d) and (e), the following clauses shall Act 16 
be substituted, namely : - 1948- 

"(c) not more than four members elected from arnong 
themselves, by- 

(a) Prificipals and Vice-Principals of dental colleges 
in the States training students for recdgnised dental 
qualifications included in Part I of the Schedule; 

1005 M of Law - - 
i; . , I 5 



Dentists (Amendment) 

(b) Professors of dental surgery of medical colleges 
in the States training students for the degree of Bachelor 
of Dental Surgery: 

Provided that not more than one member shall be 
elected from the same dental college or the same medical 
college referred to in sub-clause (a )  or sub-clause (b); 

(d) one member from each University established by 
law in the States which grants a recognised dental qualifica- 
tion, to be elected b~ the members of the Senate of the 
University, 6r in case 'the University hass no .Senate, b'y the 
members of the court, from amongst the members of the 
Dental Faculty of the University or in case the Univelsity 
has no Dental Faculty, from amongst the members of thG 
Medical Faculty thereof; 

(e) one member to represent each Part A State and 
Part B State other than the State of Jammu and Kashmir, 
nominated hy the Government of each such State from 
among persona registered either in a medical register or a 
dental register of the State;"; 

(ii) after clause ( f ) ,  the following clause shall he inserted, 
namely: - 

" (g) the Director General of Health Services, ex-oficio.". 

.-Amendment . 5;- In section 6 of the  principal Act, in sub-section (3) ,- 
: of sectlon 6., 

. . Act 16, of 
. . 

(1) for the words "if he ceaAes to hold his appointmerit as 
1948. the head of a college", the following words shall be substituted, 

namely: - 
"if he ceases to hold his appointment as the Principal or 

Vice-Principai of a dental college, or as a professor of dental 
surgery. of a medical college"; 

(ii) for the words "the Medical .Faculty", the words "the 
Dental or Medical Faculty" shall be substituted. 

Amendment 6. In section 15 of the .principal Act, in sub-section ( I ) ,  for tho 
of section IS, words "may appoint", the words "may, subject to. regulations, if any,, . 
Act 16 of made by the Council appoint" shall be substituted. 
1948. 
Amendment 4. In section 21 of the 'principal Act,- 
of section 21, 
~ c t  16 of ~(i) for clause (c), the following clause shall be substituted, . . 

1948. namely: - 
" ( c )  the heads of dental colleges, if any, in the State 

which train studentsfor any of the recognised dental qua l i  
fications included in Part I of the Schedule, ex-oficio;"; 
(ii) to clause ( e ) ,  the following proviso shall be added, 

namely : - 
''provided that in the State of Siurashtra, .the State 

Dental Council constituted under Saurashtra Ordinance 
. . . .. XXV of 1948, as amended b y  Saurashtra Ordinance XL of 

: .  ,1949, shall be .deemed to: be the State Council constituted- 
.. 'mder this Act.". . . 
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8. In sectioil 23 of the principal Act, for clause (e), the following $~;!z;, 
clause shall be substituted, namely:- Act 16 of 

1948. 

" (c) the heads of dental colleges, if any, in all the partici- 
pating States which train students for any of the recognised 
dental qualifications included in Part I of the Schedule, ex- 
ofieio;". 

9. In section 33 of the principal Act,- 

(i) in sub-section (1) ,- 

Amendment 
of section 33, 
Act 16 of 
1948. 

(a) in clause (b), for the words "the commencement of 
this Act", the words, brackets and figures '(the date appoint- 
ed under sub-section (2) of section 32" shall be substituted; 

(b) for the last proviso the following proviso shall be 
substituted, namely: - 

F "Provided further that for the purpose of the first 
P- 

f preparation of the register of dentists under this Act, a 

8 person shall be entitled to have his name entered in the 

1, appropriate part of the register kithout payment of any 
8 registration fee,- a 

(a) in the State of Saurashtra, if he is registered 
on the register of dental practitioners maintained 
under Saurashtra Ordinance No. XXV of 1948, as 
amended by Saurashtra Ordinance No. XL of 1949; 
or 

(b) in the State of Travancore-Cochin, if he is 
registered on the register of dental practitioners 
maintained under the Travancore Medical Practi- 
tioners Act, 1119."; 

(ii) in sub-section (2) ,- , 

'4 
(a) for the words "the date of the commencement of this 

p- Act", the words, brackets and figures "the date appointed 
4 
I: under sub-section (2) of section 32" shall be substituted; 

( b )  for the words "within a period of five years after 
that date he passes an examination which satisfies the 
requirements of the Council", the words "for a period of five 
years from the date of his temporary registration :he has 
been engaged in practice as a dentist" shall be substituted. 

(I* 

I 

I 10. Section 34 of the principal Act shall be renumbered as 
L section (1). of section 34 and- - of section 34, 

Act 16 of 
1948. 
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( i )  in subsection (1) as so renumbered- 

(a) in clause (ti),-- 

(i) for the words "two years before the oommence- 
merit of this Act", the wards, brackets and figures "two 
years before the date appointed under sub-section (2) of 
section 32" shall be substituted; - 

(ii) for the words "five years after the commence- 
ment of this Act", the words "ten years after the said 
date" shall be substituted; 

(b)  in the sccond proviso for the words "five years", the 
words and letter "ten years after the date of his registratio? 
in Part B" shall be substituted; 

(ii) after sub-section (1) as so renumbered, the following 
sub-section shall be inserted, namely:- 

" ( 2 )  Notwithstanding anything contained in sub- 
section (1),- 

(a) a State Dental Council may during the period of 
two years immediately after the commencement of the 
Dentists (Amendment) Act, 1954, permit for suacient 
ccasons the registration in the State register of any dis- 
placed person who does not hold a rzcognised dental 
qualification but has been actually practising the proles- 
sion of dentistry as his principal means of livelihood froin 
a date prior to the 29th day of March, 1948; 

Explanation.-In this clause "displaced person" means 
any p,mon who, on account of the setting up of the 
Dominions of India and Pakistan or on account of civil 
disturbances or fear of such disturbances in any area 
now forming part of Pakistan has, after the 1st day of 
March, 1947, left or been displaced from, his place of 
residence in such area and who has since then been 
residing in India; 

(b) a person other than a citizen of India, holding a 
reputable dental qualification and employed for teaching 
or research in a dental institution situated in any of the 
States may be peimitted, irrespective of any considera- 
tions of reciprocity, temporary registration in the State 
register of dentists for the period of his employment or 
for a p.eriod of flve years, whichever is shorter: 

Provided that he does not practise the profession of 
dentistry for persosal gain and his application for regis- 
tration is approved by the President of the Council.". 

hnendmenr 11. 'In section 40 of the principal Act, after the word "lrecognised", 
of section40- the word "dental" shall be inserted. Act 16 of 
194%. 

Amendment 12. In section 41 of the principal Act,- 
of sectlon 41, 
Act 16 of (i) in sub-section ( I ) ,  in clause (ii), the word 'or' shall be 
194% added at the end and after the clause as so amended, the follow- 

ing clause shall be inserted, namely:- 
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" (iii) that he having been permitted tempnrary r,egi@tra- 

tion ~ q d e r  clause (b) of sub-section (2) of section 34 has, on 
qvch registra,tion, been found to practise the profession of 
dentistry for personal gain."; 

(ii) after sub-section (5), the following sub-section shall be 
inserted, namely: - 

"(6) A person whose name bas he.ee removed from the 
State register of dentists under this section or under sub- 
section (2) of section 39 shall not be entitJpd to have his name 
registere,d in the register of dent$ts in avly other State 
register qf dentists except with the approyql of the State 
Council from whose register his name has beenxemoved.". 

13. In section 46 of the principal Act, in sub-section (3),- Amendment 
of section 46, 
Act 16 of 

(i) for the words "the commencement of this Act", the words, 1948. 
brackets and figures "the date appointed under sub-section (2) of I 

section 32" shall be substituted; 

(ii) for the words "the State Government", the words "the 
Zentral Government or the State Government" shall be substi- 
tuted; 

(iii) the words "in the State" shall be omitted; 

(iv) for ;the words "at the comqenceqept of t h i ~  Act", in the 
proviso, the words "immediately before the said date" shall be 
substituted. 

14. .In section 48 of the principal Act, in clause (c), the word "or" Amendment 
of section 48, shall b,e added at the end and after the clause as so amended, the A,t 6 of 

following clause shall be inserted, namely:- 1948 - 

i" (d) not possessing a recognised dental qualification, uses a 
degree or a diploma or an abbreviation indicat+ng or  implying 
a dental qualificati.on.". I i 

I 

15. In section 49 of the principal Act, in sub-section (I) ,  for the Amendment 
woqda "the cammencement of this Act", the words, brackets and ~ c > ~ ~ ~ ~ $ $ " , # ~ ? ~  
fig.p~es ")the ,date appointed under sub-section (.a of section- 92" .rgqF,. 
shall be substituted. 

16. Ig section 51 of the principal Act, in bhe proviso to sub- Amendment 
of section 51, section ( Z ) ,  for the words "at the date of the commencement of ,6 of 

* I 

ahis Act", the words, brackets and figures "immediately before the 1948' 
date appointed under sub-section (2) of section 32" shall be subs- 
gjtuted. 



Amendment 17. In the Schedule to the principal Act,- 
of the Sche- 
dule, Act (i) for the words, figures and brackets "(See section lo)", 
16 of 1948. the words, figures and brackets "(See sections 10, 21 and 23)" 

shall be substituted; 

(3) in Part 1,- 

(a) in entry No. (1) for the figures, letters and words 
"the 1st day of January, 1940" the figures, letters and words 
"the 1st day of May, 1941" shall be substituted; 

(b) in entry No. (2) for the figures, letters and words "the 
31st day of December, 1939" the figures, letters and words 
"the 30th day of April, 1941" shall be substituted; 

(c) after entry No. (5) the following entry shall be 
inserted, namely : - 

"(6) The East Punjab University, if granted during 
the year 1948."; 

(iii) in Part 11, for entries Nos. (1) and ( 2 ) ,  the following 
shall be substituted, namely:- 

" (1 )  The Punjab University, Lahore, if granted before the 
15th day of August, 1947. 

(2) The Punjab State Medical Faculty, Lahore, if grant- 
ed before the 15th day of August, 1947". 

T [1E FINANCE COMMISSION (MISCELLANEOUS 
PROVISIONS) AMENDMENT ACT, 1955 

ACT NO. 13 OF 1955 

[22nd April, 19551 

o amend the Finance Commission (Miscellaneous 
Provisions) Act, 195 I. 

BE it enacted by Parliament in the Sixth Year of the Republic 

of lndia as follows : - 
sllort title. I. Thif; Act may be called the Finance Commission (Miscellaneous 

Provisions) Amendment Act, 1955. 
I 

Amendmat 2. TO sub-section (2) of section 8 of the Finance Commission (Mis- I 
of section 81 cellaneous Provisions) Act, 1951, the following shall be added at 

I 

Act 33 of 
J 

1951. the end, namely: - 1 
I 

"and any person so required shall, notwithstanding anything 
contained in sub-section (2) of section 54 of the Indian Income- 
tax Act, 1922, or in any other law for the time being in force, 1s ofrg*, 
be deemed to be legally bound to furnish such information 
within the meaning of section 176 of the Indian Penal Code." 450f1860. 
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